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' MR, CHAIRMAN: The question is:

“That clause 39 stand part of the
BilL" '

The motion was adopted.
Clause 39 was gdded to the Bill.
Clauses 40 to 45 were added to the
BilL

MR. CHAIRMAN: Now, I take up
the Schedule, the Clause 1, the Enact-
ing Formula and the Title together.

SHRI SAUGATA ROY: I have an
amendment to Clause 1. I only want-
ed to change the neme of the Bill from
“Metro” to “Bhugarbha’. When I
suggested that, the Minister said that
there is 8 danger of miscarriage. I
think, an Indian name would be more
suited to Indian conditions.

PROF, MADHU DANDAVATE:
1 saig it in a lighter mood. The fact
is that this Bill concerns the project
which will be principally under-
ground but a part of the project, in
some cases, can also be overground.
We cennot cal] it parily *Bhugarbha”
and partly overground. Therefore,
it is better let it remain as it is

MR. CHAIRMAN: The question is:
“That the Schedule, Clause 1, the

Enacting Formula and the Title
stand part of the Bill”

The mation was adopted.

The Schedule, Clause 1, the Enacting
Formula and the Title were added to
the Bill.

PROF, MADHU DANDAVATE: I
mave:

“That the Bill be pasted.”
MR. CHATRMAN: The question Is:

“That the Bil] be pusted.”

The motion was adopted.

— T

MENT) BILL =

MR. CHAIRMAN: The House wil
now take up the consideration of the
Indian Explosives (Amendment) BilL
Shri George Fernandes.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Mr.
Chairman, Sir. 1 move:

“That the Bill further to amend
thelndian Explosive Act, 1884,
be taken into consideration.”

Thig is an smending Bill which is
of a technical nature. The amend-
ments that are sought to be moved

a committee that was appointed in
September, 1966 to study the working
of the Indian Explosives Act and the

rules framed under it. The com-
mittee was expected to submit its
report in three months’ time. It was
a departmental committee, multi-dis-
ciplinary, and was expected to sub-
mit its report in three months

took 8 year and three months to
finally submit its report. Therefore.
the Government took about a year
and four months to go through the
repart and come to Certain conclu-
glons. ‘Then, an officer was appoint-
edtodrmmmnmthhlppﬂﬂt*
ment took place four years and two
months after the Government had
considered the recommendations of
took two yesrs three months

draft the Bill which is of a technical

i
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of explosives. This amendment has
now become necessary because there
has been a change in the explosive
industry, In other words, when the
Act was first passed in 1884, India
* was hardly manufacturing any explo-
sives,

‘We were importing explosiveg from
Britain and the Act at that time
therefore was primarily concerned
with the import and the storage of
explosives. Sir, since then, there has
been a radical change and in 1066.
when this Committee was appointed
the situation was that we were not
only producing explosives but we were
even exporting certain categories of
explosives. But the Act did not pro-
vide for export of explogives. Then

) in regard to testing, in regard to
various types of explosives that we
have now begun to manufacture, the
Act did not contain the provisions for
it when it was enacted in 1884¢. The
entire industry was at a certain stage
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Seme of the" dificulties which the .
industry has been facing in the con-
text of licensing also have been taken
note and of these difficulties . are
sought to be removed through * this
amending Bill. The very fact that
there is no amendment moved except.
one by one hon. Member that the
Bill be circulated for the purpose of
eliciting opinion thereon, the very
fact that there are no other amend-
ments moved is indicative of the fact
that it is not a controversial Bill; it
is primarily of a technical nature and
I would therefore commend it for
adoption by the House,

MR. CHAIRMAN: Mr. Ram Kishan
who has given notice of his amend-
ment ig not present.

Motion moved:

“That the Bill further to amend
the Indian Explosives Act, 1884, be
taken into consideration.”

Shri Ajitsinh Dabhi.

SHR1 AJITSINH DABHI (Anand):
Mr. Chairman, Sir, the Indian Explo-
sives Act of 1684 was intended to ban,
to restrict or to control the use of
explosives in this country. The Act.
I think, was amended somet time in
1975 also, From 1974 onwards, some
political partieg and their leaders who
now form the constitutions of Janata
Party were spreading violence in the

try and were openly advocating
use of explosives to over-throw
Government established by law.
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SHRI GEORGE FERNANDES:
Whep was that?

SHRI AJITSINH DABHI: That was
in 1974. This trend had been going
on from 1873 onwards. One of the Mi-
nisters of the Cabinet of the present
Central Government has besn report-
ed to have boasted of having himself
sabotaged some 52 bridges on the rail
ways during the Emergency. It was
lor this reason that the then Govern-
nent, the Congres; Government, was
thinking of bringing an amendment—
to cope up with the use of explosives
to achieve political goals.

The hon, Minister in charge of this
Bill regarding explosives had himself
been prosecuted for collecting and
using explosives for sabotaging vari-
ous means of communication in this
country, It wag alleged by the prose-
cution that the aim was to paralyse
the administration of the government
and to overthrow the government eg-
tablished by law. It is in this country
that political leaders having no faith
in the ballot box and who openly ad-
vocated use of explosives and wio-
lence to change the existing govern-
ment, are allowed to describe them-
selves to be the followers of Mahatma
Gandhi, the apostle of non-violence.
It is only in this country that a po-
litical party goes on declaring that
they will not promote defections and
yet at the same time fills its rank and
file with defectors.

The hon, Minister in charge of this
Bill, Shri George Fernandes, has
many gqualities in himself: he is an
honest man, he is a steadfast man, he

garding explosives. I thinlk, the House
will agres with me in this. We have
often seen this hon.
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tle of non-viclence, in March 1077
and in spite of being a responsi-
ble member of

thod of democracy, and that is the
ballot-box. Therefore, I submit that
the Hon. Minister has no moral right
to introduce and pilot this Bill. I
use these words ‘moral right' deli-
berately because several Members of
the Janata Party sitting on the Trea-
sury Benches state ad nauseam, here
in the House angd outside the House,
that the Congress Party has no moral
right to do a particular thing or say
a particular thing, that Indira Gandhi
has no moral right to say a particu-
lar thing or has no moral right to do
a particular thing. Therefore, I say
that the Hon, Minister has no moral
right to pilot this Bill and I would
request, if my voice goes to the
Hon. Prime  Minister, that he may
give the charge of piloting this Bill
to some other Minister—probably the
‘Minjster or state or some Deputy Mi-
nister.

The Bill speaks of licences to be
taken by persons using explosives. I
was seriously thinking of making &
suggestion that gome provision ghould
be made in this Act to the effect that
persons llke the Hon Minister Mr.
George Pernandes, Shri G. K. Reddi
and his other amsociates, the so-called
apostles of democracy, should be dec-
lared to have pérmanent licéndes to

It you look to the. definition of ‘ex-
plosive’ as it steod in the Act  un-

i wois Toek to the atsended Bifl which
s baing Wrodght -forwerd by the Hon.
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The former Home Minister Mr.
Charan Singh had prepared a power-
ful explosive. The name of this ex-
plosive is  ‘corruption  allegations
against the Prime Minister of this
country’. The ex-Home Minister has
thrown. .. (Interruptions),

SHRI GEORGE FERNANDES: Sir,
the Hon. Member is within his rights
to attack me, but I totally object to
his bringing in the Prime Minister,
or anything that anybody has saud
about the Prime Minister, during this
discussion on the Bill on explosives.
(Interruptions). I must go on record
as having registered my emphatic
protest. (Interruptions).

SHRI AJITSINH DABHI: An ex-
plosive has been thrown by the for-
mer Minister on the Janata Party
and the Janata Government....

SHRI GEORGE FERNANDES: 1
would request that the Hon, Member
may be asked to speak on the Bill
ang not on the Prime Minister.

MR. CHAIRMAN: You gre re-
quested net to sey things which are
not_relevant to the Bill. Why should
you say all this? _

ot g e (.m(:l:! )e..
!ﬁiw _ ¥ZWT mr w fase,
L1 0 N R L

MR, CHAIRMAN: I have requested
him not to say irrelevant things.

SHRI AJITSINH DABHI: I was
saying that this most powerful ex-
plosive has been thrown by the ex-
Home Minister on the Janata Govern-
ment and it has exploded so devastat-
ingly that its rumblings have reached
every nook and corner of this coun-
try and these rumblings in the air will
not die down until the exit of the
Prime Minister, unless this Govern-
ment. ..

MR. CHAIRMAN: How is this re-
levant? How are you concerned with
the Prime Minister here?

SHRI GEORGE FERNANDES:
Where is the Prime Minister comming
here? (Interruptions).

SHRI AJITSINH DABHI:.... un-
less the Government, unless the Mem-
bers of this Government who pro-
claim themselves to be the follows
of Gandhijl. ..

MR. CHAIRMAN: How is that
concerned with this Bill?

SHRI AJITSINH DABHI: .. are &
hopicritical bunch  of politicians, I
submit that this particular Bill has
been brought forward in a very op-
portune time when this particular
powerful explosive has exploded the
Janata Government. With these words
I support the Bill.... (Interruptions).

MR. CHAIRMAN: Very lrrelevant.

wigmr § 0 A wEe WY
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abuse of power”.

Id1 WAT GO IOW FAT wT AT
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“My consclence and  sensibility
could not tolerate the rape of our
people and gur country. And I be-
lieved as 1 believe now, that my fu-
ture, my comfort, and my health—
even my life—were not worth any-
thing, if what had been done to the
country and our pecple were not

punish me. or even take my life,
1 am prepared, and will consider
my privilege to guffer for what I
am mﬁght!orthn
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on the English Explosives Act, 1875
but much shorter and simpler in its
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Where the licensing authority re-
fuses to grant a licence to any per-
son it shall record in writing the rea-
sons for such refusal and furnish to
that person on demand a brief state-
ment of the same unless in any case
the licensing authority is of opinion
that it will not be in the public in-
terest to furnish such statement.

§§ & AYY arer AW 9T g wwAr {0
fox o ¥ asig & fomgs gwr
§ vmer @iz ¥dr wigarfs
wg wftw ¥ Ew . e Mgy
g b
FEL (5% §¥WF 6 FT AT WEW

s 8 TEii—

The Central Government may, by
order in the Official Gazette, suspend
or revoke, or direct any licensing au-
thority to suspend or revoke, all or
any licences granted under this Act
throughout India or any part thereof,
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SHR] V. KISHORE CHANDRA 8.
DEO (Parvathipuram): Mr. Chair-
man, Sir, 1 rise ty support the Bill
which the hon. Minister has presen-
ted to the House.

At the outset I would like to con-
fess that my knowledge of explo-
sives is no comparison the knowledge
which the Hon. Minister has got
about explosives. But neverthelesg I
would like to say a few things so far
as this Bill is concerned.

Sir, this Bill was introduced in
1884, thay is, almost 100 years back.
The policy of the Britishers was dif-
ferent with respect to explosiveg in
this country. I would have been
happier if the hon. Minister had
come forward with a more compre-
hensive Bill instead of amending the
existing Bill.

Since nitro-glycerine wag invented
by Nobel over 100 years ago, lot of
developments have taken place in the
field of expiosives. Much industrial
progress has taken place. It is in-
evitable that the manufacture of ex-
plozivey should alsp be increased in
proportion to our requirements.

hnd) PR S

na lev

Mr.. Chairman, Bir, so far very few
factories were manufacturing

manufacturing detonators are only
the Indian Detonators at Hyderabad
and the LEL. These should be ex-
pended. The requirement of the ex-
plosives has become more and more
in our country.

17.62 hrs.

(SHRIMATI PARVATHI KRISHNAN in the
Chair).

Another point that I would like to
stress ig this. So far as workers
working in the explosives factories
are concerned, they come under the
Factorieg Act. I do not think the Fac.
torieg Act is enough to safegurag the
interests of the workers working ior
these explosive factories where the
conditions are more dangerous and
the workerg are exposed to a lot of
other phylrcal hazards. Therefore, I
feel that white bringing in this amen-
ding Bill, he ghould have brought for-
ward certain clauses in the Blll to
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Minister to see that this ig done with-
.out any further gelay. This is very
dmportant matter which has 1o be
considered. With these few words, I
welcome thig Bill and I conclude my
#peech.

' MR. CHAIRMAN: Shri R. L. P.
“Verma. Be brief like the other col-
Jesgue

oft Crowere s wat (wtweT):
gqfa wgieq, & Q@ Far gro
W Y W faw W gRdT @R ®
ey an gam §1 9 Nieafm &
grg  TrdT qiAqA ) faxqw b
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ufer wiw facsies g At w€
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B2 waitE aw QW &
t7 s frcwres & frafer | daw,
fasr, afeqges wwqafe wfew
art # qF 77 ofcder & frargwon
wrrers 901 x@gfeEwn g faw
¥ oY syeeqr, afeAar W) g4
frany ¥ Ragrfravgrmr &

Afpr grdrd ¥ §ag s g
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dmrger ¥fe wmbam fom
siga Ty T @ AW
qwgifas  aft famar faw &
fe aga &t wd oA EOT
= wage ¥ec ook § o ddr
wa & wfememt ol E
T @ wwww . oey 9T feaR )
@ % facglew wmwwEAY ¥
sk ¥ W fgar o) qEwr
QW ®X § 1 Sl whAT Wi
wmiw oarg Yk § o9 ¥ o A€

g t® o w1 faewre g war

t o ofcheafa ¥ &Y oft wfaerdr
§ 37 % dwar wigg o o o
ag sa s wd gy fawdr wfege 7
fs ag wmaro foeme & WX
o o wn § wwam @
& ® fom Ay wfgg

g AT wfA wr AT W
q¥ RN H JRAFT 9T, ITE
g1 &%, ufas § afuw s wrige
WX e sfades qrey § @A
wfgg  wfic 3@ 54 & 5 qor
famr %)

€% oW ¥ % ag W s wgw
fs 10966 ¥ oY wETAAYAY ... .,
(emwmm ) ...

& fadtq aff wgar wrgmr WIWIT
gag Wraft Tt g . (vwaw)
MR. CHAIRMAN: Thiz does not
come within the Bill. You should
confine your speech to the Bill
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g wat ¥ a9 g faw o7 gada
s §

SHRI A. K. ROY (Dhanbad): Ma-
dam Chairman, the scope of the Bill
as explained by our Minister is limi-
ted.

MR. CHAIRMAN: 8o, your speech
should also be limited. N

SHRI A. K. ROY: 1 want to ex-
press my disappointment. We expec-
ted something more fundamental and
something more promising from this
Bill.

Madam Chairman, you know the
history of explosives in thiz country
is not so limited as our hon'ble Minis-
ter has said. India wused to produce
explosives when the Britishers never
knew about it. The practice of ex-
plosiveg has gong from East to West

not come from West to East.
Somehow or the other the events took
a different turn and after the first war
of independence the Britishers made
this law more to regulate, restrict and
supervise the use of the explosives
than to promote or treat iy as an in-
dustry.

The hon'ble Minister has shid that
thiz Bill is an off-shoot of the recom-
mendations o fa Committee of 1967.
Un this account also I disagree with

_namely; (1) to fit a hundred years’
.law to tne present csontext; (2)-
ardisation, that is, - to
standards of explosives;
have & comparative study of
ang lawg prevalent in other
Madam Chairman, the-whole B g
not make it clear how it is
specify standards of explosives
its use and how it is going to bring
the rules at par with the interna-
tional rules and laws prevalent on
the explosives.

epil
fitesie

:

g

that thig Bil] is the outcome of =
craftsmanship of 10 years.

MR. CHAIRMAN: Please conclude.

SHRI A. K ROY: This is not a
comprehensive Bill

When all our industry can conti-
nue without this bill for the last ten
years, 1 think it could have continued
a few more years. Madam Chairman,
sometime back, you know, there was
a strike at Gomia and we felt at that
time how we were handicapped at
the hands of the multinationals on
the issue of explosiveg -manufacture
because the entire coal industry, min-
ing industry and other industries
werg at peril

MR. CHAIRMAN: Thg time allot-
ted to the Bill is nearly over. Every-
body has spoken on this Bill for two
or three minutes, Please conclude.

SHR] A. K. ROY: We expect that
after this type of technical bills, you
will come forward with some compre-
hensive Bill which will give us hope
to have some explosive factorieg in
our public sector and curb the infl-
ence and monopoly of the multi-
nationals,

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
Comrade Chairperson; as I salg in
the Introductory remarlks, this js pei-
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marily a Bill that is conesrned with
certain technical aspects of the manu-
facture, storage transport eic, of ex-
plosives. As Mr. Roy pointed onit,
this Bill stems from the recemmen-
dationg of the Committes and said so
earlier while commending this Bill.
That Committee did make a number
of recommendations. This Bill takes
care of those recommendationg which
pertain to the Act itself. The recom-
mendationg also pertain to the rules
and the rules take care of a
number of matters pertaining to
the storage, to the transport,
to the safety requirements, etec.
Then where the recommendations re-
garding standardisation and specifica-
tions are concerned, this does not
come within the ambit of the law.
They are matters with which the
Indian Standards Institution is con-
cerned and on the basis of the recom-
mendation; made by this Committee,
the Indian Standards Institution has
taken the job in hand of standardis-
ing the various specifications in re-
gard to the explosives. Similarly, so
far ag the research ig concerned, this
is a matter which pertaing to the re-
search laboratories gnd steps have
been taken to see tha; basic research
work in regard to explosives is taken
in hand. Therefore, if Mr. Roy feeis
that the Bill is not revolutionary in
character in the sense that it does not
concern itself with various other as-
pects other than the regulatory as-
pect, it is because the Bill itself is
concerned with the aspect of explosiv-
es, not with research, standardisation
and specifications for which there are
other institutional arrangementy and
the recommendation; made by this
Committee are eing dealt with by the
concerned institutions.

An important point has been rais-
ed by almost all the speakers about
the menufacture and the overall
availability of explosiveg in the coun=-
try—a very valig point. But I must
say that certain amount of inade-
quate information wag  obviously
made available to the hon. Members.
1t is true that there is a multination.

# tpday, which 45 = eelter known
company for the manuflscture of éx-
plosives. But it ig not oaly the gul-
tinational that is existing -today - in
this fleld, We have public sector ips-
titutions glso. The LD.L. in Hydera-
bad hes today a licenced. capcity of
30,000 tonnes and its installed capa-
city is 22,500 tonnes, Last yeor it pro-
duced 15,630 tons explosives against
31,000 tonnes produced by the Indian
Explosives, a multl national, of
Gomis. We have also one more pub-
lic undertaking, Indo Burma Petro-
leum whose licensed capacity is
20.006 tonnes and installed capacity is
5,000 tonnes. We have taken stéps to
see that IBP expands itz installed ca-
pacity and is able to come up much
faster than planneq earlier. Coal India
have also been licensed to produce
explosives. Rajasthan State Indus-
trial Mineral Development Corpora-
tion in collaboration with IDL have
also entered thig industry and there-
fore we have now adequate capacity
that is being built within the public
sector. In the light of the recent
developments when we really ran into
serious trouble, when we were faced
with seriougy problems about the
availability of explosives we have
taken further steps to see that both
the licensed and the installed capa-
cities of the public sector are expan-
ded and our needs are progressively
met by the public sector undertak-
ings. There is an immediate shortage
also which we are feeling.
Coal industry, even cement in-
dustry where limestone mining
is concerned, these industrieg are
experiencing difficulties due to inade-
quate availability of explosives. In
the short run we are even importing
explosives, a gituation one would not
have liked to have. Nevertheless the
kind of shortages that are built in
in our economy over the years had
created a situation where it has be-
come necessary evén to import some
additiona] explosives and that is being
done. The-short term problem is be-
ing tackled and the long term gques-
tion is being taken care by the pub-
le sector playing a dominant role.
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called for in order to gee that workers’
safety iy ensured.

A point was made about new sec-
tion 8(e) where the government has
been empowered to suspend and re-
voke a license. Mr. Durga Chand re-
ferred to this. It is true that certain
special powers had been conferred on
situations. Otherwise 68(e)(viii). But
these are only to meet emergency
sitautions. Otherwise 8(e)(v) makes
it obligatory on the part of the licen-
sing authority to glve in writing to
the person concerned or the company
whose license iz being revoked the
reasons for revoking. There is also a
provision for appeal. 1 do not think
there iz any problem in so far as
licensing procedurey and the correct
application of these procedures are
concerned. The only relevant point
that was made by the hon. Member
who opened the discussion, namely
Mr. Dave who, I presume, belongs to
the Indira Congress, was ag to why the
term dynamite had been omitted from
the new definition. It js for the sim-
ple I:'!unn that dynamite is a trade
marxk....

SHRI AJITSINH DABHI: I may
tell for the information gf the hon.
Minister that I am Ajitsinh Dabhi.

SHRI GEORGE FERNANDES: 1
am sorry.

MR, CHAIRMAN: He stands cor-
rected.

SHRI GEORGE FERNANDES; I
hope 1 was not wrong in 50 far as
Indira Congresg way concerned.

MR. CHAIRMAN: Partially cor-
rect.

SHRI GEORGE FERNANDES: The

tion excluding the term ‘dynamite’.
Ag I spid, it is for the reason that
dynamite is g trade mark and if those
who framed the law in 1884 thought
it necessary to have the trade mark
mentioned there because they were
concerned with the marketing of that,
it is not necessary for us any more
to canvass for any particular
mark. Therefore, the word ‘dyna-
mite’ hag been deleted from the de-
Anition.

political pointg were
the right hon. Mem-
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as the Baroda Dyna-
', Hig point
have faith in the ballot box
claim was that he has faith
ballot box and I presume his
also has—alone have the right
to move this BillL. I hope the hon.
Member knows that I was returned to
this Parliament when I was still in
prison and in fact, I had handcuffs
on my hand 24 hours ufter the elec-
tion result in Muzaffarpur was dec-
lared. I was elected by a margin of
3,386,000 votes, which must be gt least
three times the margin by which the
right hon. Member who questioned
my moral authority won.  3,96,000
people in Muzaffarpur voted for me.

Wi

:
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SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Do you mean to gay that
those who have won by a big margin
are at & higher level?

SHRI GEORGE FERNANDES:
That is not my point, Since the
moral right of the Minister of Indus-
trie to move the Bill was questioned
on the plea that only those who have
faith in the ballot box ghould be al-
lowed to move this Bill,.. (Interrup.
tions).
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MR. CHAIRMAN: You had your
say. Comrade Minister is now hav-
ing his say. (Interruptions)

SHRI GEORGE FERNANDES: 17 I
had no faith in the ballot box, I would
not have been here. I only wanted
to remind the hon. Member who
raised thOis question that at least three
timeg of the number of people who
voted for him have voted for me in
order to send me here., So, he need
not have any doubts about my cre-
dentials to be here in this House.

He brought in Mahatma Gandhi, he
brought in the Prime Minister and he
brought ijn everybody. I would not
like to enter into a debate on Gandhi-
jsm because the only Gandhi which
the right hon. Member knows is the
Gandhi that is associated with the
name of hig party. The people who
belong to a proprietory party at least
should not discuss democracy with
me, Men like me have fought to re-
store democracy when it was not
around. I hope the hon. Member is
aware of this.

He talked about Gandhiji; he talk-
ed about Gandhiji and violence. I
do not know whether the hon.
Member has read Gandhiji, Gandhiji
was the man who said: “I shall risk
violence a thousand times rather than
risk the emasculation of the people.”
That was the Gandhi that inspired me.
while Sanjay Gandhi inspired you.
That is the difference. When you
went on extolling the son of the
dictator, people like me were follow-
ing Mahatma Gandhi's precepts. We
were following Mahatma Gandhi's
precepts because Gandhiji was the
man who said: “I shall risk violence
a thousand times than risk the emas-
culation of the people.” When your
dictator wastrying to emasculate this
country, the people in this ecoun-
try were fighting. 24 lakh
people went to prison in order that
the emasculation, the effort at emas:
culation of the people of this country
could be done away with. We
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fought. Therefore, it is true that
everybody today has the freedom, the
ireedom that was denied only 18
months ago.

SHRI P, VENKATASUBBAIAR
(Nandyal): We have got a right to
speak on behalf of the people....

SHRI GEORGE FERNANDES:
Most certainly. And I have g right
to reply when you make your sub-
missions.

SHRI P. VENKATASUBBAIAH:

We were elected. We have made a
sweep in your Karnataka and
Andhra Pradesh.

SHRI GEORGE FERNANDES:
Just now we are in the Indian Parlia-
ment, not in the Karnataka or
Andhra Pradesh Assembly. I hope
the hon. Member is aware of this.

SHRI P. VENKATASUBBAIAH: I
am elected to the Indian Parlia-

ment. .

SHRI GEORGE FERNANDES:
Parliament can discuss guestions that
are germane.

SHRI P. VENKATASUBBAIAH: 1
am elected to the Indian Parliament
on the Congress-] ticket,

SHRI GEORGE FERNANDES:
When we are discussing the questions
that are relevant here, when the hon.
Member thought it proper to ques-
tion my moral authority, when he
thought it proper to quote Gandhijl,
when he thought it proper to
discuss violence and non-violence, 1
am sure the hon, Member would at
least have that much of patience to
listen to the other point.of view.

SHRI AJITSINH DABHI: I simply
said. ...

SHRI GEORGE FERNANDES:
What you said ig on record. I am not
yielding.

MR. CHAIRMAN: He muys he is
not yielding; he is very democratie.
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SHRI GEORGE FERNANDES:
Comrade chairperson, I most respect-
fully submit that we are not discus-
sing violence and non-viclence here.
If the hon. member Were to say that
since 1973 efforts were made to over-
throw the government that was then
established I am not aware of any
such efforts that were made, Those
who were in the government at that
time are no more in the government.
Those who led the government at that
time are not even in this Parliament.
Therefore, may be they have infor-
mation which is denied to me today,
because the guggestion made was, bet-
ween 1973 and 1076 efforts were
made by use of explosives to sabotage
and to overthrow the government
that was then lawfully established.
(Interruptions). He is talking of
1973; 1 asked him deliberately. I
asked him repeatedly. He talked ab-
out 1973, 1074, 1875. (Interruptions).
He talked about 1973 onwards, fair
enough. He said, from 1073 onwards
people have been using explosives in
thig country. I am not aware of any
such efforts. Those who perhaps
were aware of such efforts are
not here to speak about it. But in
any case, the people of this country
have given their decisionp and I am
sure the hon. member respects that
decision. Therefore, we need not get
inty a debate on what happened bet-
ween 1873 and March 1977. But in
those 19 months, if the role of any
single individual or the role of a
group of people within that period is
to be discussed, one can certainly use
the forum of this House; one can
use any forum outside this House also.
For mysell, I shall only say this much,
‘Where there is a fascist dictatorship,
1 belleve that all methods are justi-
fieq in overthrowing a fascist dicta-
torship. This is my belief; this is my
conviction that where a fascist die-
tatorship is involved—and it is estab-
lished today internationally and na-
tionally, across the world and within
this country tha, for 19 long months
this country went through a fascist
distatorship; and, if there were people
at that time who believed that all
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methodg were justified, I am sure the
hon. member would understand that
they alsg had a point, that they had
a certain point of view, (Interrup-
tions).

MR, CHAIRMAN: Comrade Mi-
nister said he would finish in 12 mi-
nutes. He hag taken 17 minutes,

SHRI GEORGE FERNANDES: 1
was forced to make this remark be-
cause g number of points were made.
The Prime Minister's name wag drag-
ged inn. A number of individuals
were dragged in. There was np pur-
pose in it; there was no reason for it.
In a Bill which is purely of a tech-
nical nature and a regulatory mea-
sure one need not have dragged these
points. So, it became necessary for
me ‘o make these remarks and I hope,
Comrade Chairperson, you understand
I had ng alternative. With these
words, 1 commend the motion.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Indian Explosives Act, 1884, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall take
up clause-by-clause consideration.

There are no amendments.

The question is:

“That Clauses 2 to 19 stand part
of the Bill.”

The motion was adopted,
Clause 2 to 19 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI GEORGE FERNANDES: 1
beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question {s:
“That the Bill be passed.”
The motion was adopted.



